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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MISC. APPLICATION IN DISPOSED OF CASES NO. 77/2025
IN
ORIGINAL APPLICATION NO. 294/2023

IN THE MATTER OF:
PRASOONPANT & ANR. ..., APPLICANT(s)
VERSUS
UPPCB&ORS. RESPONDENT(s)
INDEX
Sr. No. Particulars Page No.

FURTHER COMPLIANCE REPORT
ON BEHALF OF UTTAR PRADESH
POLLUTION CONTROL BOARD IN
COMPLIANCE OF THE ORDER
DATED 05.08.2025 PASSED BY THE
HON'BLE NATIONAL  GREEN
TRIBUNAL.

Annexure-1- Copies of CTOs obtained by
the aforementioned 6 (six) units are

attached herewith and collectively.
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Annexure-2- Copies of closure revocation
letters dated 10.10.2025 and 17.10.2025

are annexed herewith and collectively.

Through Counsel W

BHANWAR PAL SINGH JADON
COUNSEL FOR STATE OF UTTAR PRADESH
Bhanwar(9jadon09@gmail.com|8210213470

Date: 19.01.2026

Place : Noida


mailto:Bhanwar09jadon09@gmail.com|8210213470
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MISC. APPLICATION IN DISPOSED OF CASES NO. 77/2025
IN
ORIGINAL APPLICATION NO. 294/2023

IN THE MATTER OF:

PRASOONPANT&ANR. .. APPLICANT(s)
VERSUS

UPPCB&ORS. RESPONDENT(s)

FURTHER COMPLIANCE REPORT ON BEHALF OF UTTAR

PRADESH POLLUTION CONTROL BOARD IN COMPLIANCE OF

THE ORDER DATED 05.08.2025 PASSED BY THE HON'BLE

NATIONAL GREEN TRIBUNAL.

I, Ankit Singh aged about 38 years, S/o Shri Ajit Singh posted as Regional
Officer, Uttar Pradesh Pollution Control Board, presently at Ghaziabad, do

hereby solemnly affirm and state as under:

1. That I, the Deponent in the above captioned matter, am fully conversant with
the facts of the case and am competent and authorized to swear the present

report.

3 JAN 2008




1714

2. That I state that the contents of this report have been drafted by my counsel
on my instructions, and the contents of the same are true to my knowled gc and
nothing material has been concealed therefrom.

L BACKGROUND OF THE MATTER

3. That the Applicants have filed the original application against hospitality
establishments such as restaurants, hotels, and malls operating in District
Ghaziabad without obtaining requisite consent under the Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981.

4. That, in compliance with the Hon’ble Tribunal's directions dated 08.08.2025.
the deponent had filed a Compliance Report dated 16.09.2025 wherein at

paragraph 8 (kindly refer to judicial page no. 1614-1615), it was disciosed as

follows:
'S.No. | ~ Particulars ' No. of
‘ Units
[. | Number of Units having valid CTO under the Water 84
| Act, 1974 and the Air Act, 1981. (02 units have
obtained fresh CTO)
II. | Number of units lacking CTO but covered under Arti | 52
Vs. CGWA & Ors. (O.A. No. 438 of 2018) and
connected proceedings
L | Vacant/Permanently closed units 06

L |

9 JAN 2026
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[V. | Number of Units whose closure orders/show cause 06

notices have been revoked

|

V. | Defaulter units not having CTO under the Water Act, | 17
1974 and the Air Act, 1981 '

V. | Total number of units identified | 165

II. NOW IN CONTINUATION, THIS PRESENT FURTHER

COMPLIANCE REPORT IS BEING FILED

5. That, the updated current status of the identified establishments is

tabulated hereunder:

S. No. Particulars No. of

! Units
|

"L | Number of Units having valid CTO under the Water 90
' Act, 1974 and the Air Act, 1981. (06 units have
obtained fresh CTO)

I2

[I. | Number of units lacking CTO but covered under Arti | 3
Vs. CGWA & Ors. (O.A. No. 438 of 2018) and

connected proceedings

II1. iVacant/Pérmanently closed units 06

IV. |Number of Units whose closure orders/show cause 02

notices have been revoked

L [ _

19 JAN 2026



1716

7 | Defaulter units not having CTO under the Water Act, 13 (02

' 1974 and the Air Act, 1981 are closed at present and ' report sent
electricity has been disconnected. ‘to HO for

| revocation

of closure

order)

V. | Total number of units identified

6. That, as stated in paragraph 9-IV of the previous Compliance Report dated
16.09.2025 (kindly refer to judicial pages 1618—1620), the six units mentioned
in the table hereinbelow were categorized as those which had deposited
Environmental Compensation (EC) and whose closure orders were
subsequently revoked. As per the updated status, all these 6 units have now
obtained valid CTO and accordingly they have been included in the list

of units holding valid CTO and the details thereof are as follows:

'S. 'Name & Address of Status as per_ the Status at
No.  Unit Compliance Report present
dated 16.09.2025

[,

JM/S Gokul Dham, ' Closure order revoked CTO granted,
Khasra No. 162/3, vide letter dated | valid up to date
Village  Sikandarpur, | 22.04.2025; 31.03.2026

' Opp. Hindon Airport, |

Ghaziabad-201004 EC recovered.

2 | M/sPalki Farms, Khasra | Closure order revoked CTO granted,
No. 317, Village | vide letter dated  valid up to date
Sikandarpur, Opp. 14.08.2025; 31.03.2028
Hindon Airport, A

| Ghasiabad-201004 | EC recovered.

9 JAN 2026
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M/s Signature Farms,
Khasra No. 122/293,
Village  Sikandarpur,

'Opp. Hindon Airport,

Ghaziabad-201004

Closure order revoked CTO granted.
vide letter dated | valid up ro date
03.04.2025; 31.03.2028

EC recovered.

M/s  Spice  Garden

Restaurant & Banquet |

Hall, V. S. Food,
opposite Police Station,
Upper Bazar, Near
Railway Station,
Modinagar, Ghaziabad

Closure order revoked | CTO gramec‘:;
vide letter dated 28-04-  valid up to date
2025, 31.03.2029

EC recovered.

M/s  Lotus  Farms,
Sikandarpur, Bhopura,
Near Hindon Domestic
Airport, Ghaziabad-
201004.

revoked | CTO graﬁted—q
dated valid up to date
31.03.2026

Closure order
vide letter
13.06.2025;

EC recovered.

M/s Mall
Traders
Aaditya

Indiarapuram,

Aaditya

Mall

Ghaziabad.

Association, |

Closure order revoked CTO grahtéd.
vide letter dated | valid up to date
13.06.2025; 31.03.2028

EC recovered.

9 JAN 202

Copies of CTOs obtained by the aforementioned 6 (six) units are attached
herewith and collectively marked as Annexure-1.

. That, as stated in paragraph 9-V of the previous Compliance Report dated
16.09.2025 (kindly refer to judicial page no.1620), the following two units
were earlier under the category of Defaulter units not having CTO under the
Water Act, 1974 and the Air Act, 1981 and against whom closure orders were
enforced. At present these units have deposited the EC imposed and

subsequently closure orders issued against these two units have been revoked:

Y



1718

‘ S. | Name ' Earlier Action Remarks Latest Remarks
No. Taken ‘
I M/s Sohan | Closure order Closure order : Vacant
‘ | Food dated revoked vide letter
03.02.2025 | dated 10.10.2025;

issued under | EC recovered.
Section 33A
along with EC

| Rs. 2,42,187/-

2 M/s  Great | Closure order  Closure order CTO _apm:d,
: ' Research  dated revoked vide letter | under process.
‘ | Hospitality | 08.01.2025 dated 17.10.2025; ‘

Service & |issued  under EC recovered.

\ Hoikah Bar | Section 33A |
‘ | along with EC |
|

Rs. 2,73,420/-

Copies of closure revocation letters dated 10.10.2025 and 17.10.2025 are
annexed herewith and collectively marked as Annexure-2.

. Hence, this Further Compliance Report is respectfully submitted for kind
perusal of this Hon'ble Tribunal.

. That everything stated above is true and correct to my knowledge, derived

from official records, and nothing material has been concealed therefrom.

)
DEPONENT

§ 9 JAN 2025
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VERIFICATION

Verified at Ghaziabad on this 19" day of January 2026 that the contents of the
above affidavit from paragraphs 1 to 09 are true and correct to the best of mv

knowledge and belief. No part of it is false and nothing material has been

J/);;»s

DEPONENT

concealed therefrom.

9 JAN 2026
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : GREEN Application Id : 31654153
239296/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZI ABAD/2025 Date: 08/10/2025
To,
M/s

Ms Gokul Dham Farm House

K.H no.162, Link Road near Pasonda,Sahibabad , Sahibabad Jhandapur
,Ghaziabad, GHAZIABAD,110033

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Ms Gokul Dham Farm House located at K.H no.162, Link Road near
Pasonda,Sahibabad , Sahibabad Jhandapur ,Ghaziabad, GHAZIABAD,110033. subject to the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

1. This CCA Ms Gokul Dham Farm House granted for the period from 08/10/2025 to 31/03/2026 and
valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Banquet Hall For 300 |. Metric Tonnes/Day
Persons

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 35 Septic Tank Septic Tank
Industrial 0.5 ETP Drain

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Oil & Grease 10 mg/l
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2 BOD 30 mal/l
3 COD 250 mg/l
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source
1 NA NA NA Particulate NA
Matter

Emmission Quality Standards

SNo. Stack no Parameters Standards
1 NA Particulate Matter NA

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The unit shall comply with directions of Hon'ble National Green Tribunal/Hon’ ble Supreme Court/
CPCB/UPPCB.

2. Unit has to submit outstanding fee of Rs. 6500/- (2023 to 2026) in UTTAR PRADESH POLLUTION
CONTROL BOARD, account no. 469801000049, |IFSC Code- ICIC0004698, MICR Code- 226229042,
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ICICI Bank viaNEFT/RTGS.
3. In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month
from the date of issue of CTO, unless falling in exempted category as per MoJS Guidelines dated
24.09.2020 and amendments dated 29.03.2023 thereto.
4. This CTO will be subject to the final decision of Hon’ble NGT in O.A. no. 294/2023 Prasoon Pant Vs
UPPCB & Ors.
5. Unit shall comply with guidelines issued by CPCB regarding Banquets Hall, Restaurant/ Hotel, failing
which this CTO shall be deemed void.
6. This CTO will be subject to the land use permission of competent authority, failing which this CTO shall
be deemed void. An klt Digitally signed

by Ankit Singh
Singh  Tstoor sosso
REGIONAL OFFICER.
Copy to:

1 Digitally signed
CEO-1, UPPCB, LUCKNOW. Anklt by Ankit Singh

. Date: 2025.10.08
SI ng h 18:10:10 +05'30"
REGIONAL OFFICER.
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : GREEN Application Id : 33756662
250561/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZI ABAD/2025 Date: 08/10/2025
To,
M/s

Maisers Palki Farms

Khasra No 317, Village Sikandar pur, Opposite Hindon Airport, Ghazianbad
,GHAZIABAD,201001

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Maisers Palki Farms located at Khasra No 317, Village Sikandar pur,
Opposite Hindon Airport, Ghazianbad ,GHAZIABAD,201001. subject to the provisions of the Water
Act, Air Act and the orders that may be made further and subject to following terms and conditions :-

1. This CCA Maisers Palki Farms granted for the period from 08/10/2025 to 31/03/2028 and valid for
manufacturing of following products.

S |Product Quantity Unit

No

1 Banquet Hall For 150 |. Metric Tonnes/Day
Persons with 2 Rooms

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 3 Septic Tank Drain
Industrial 0.5 ETP Drain

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Par ameter Standard
1 Oil & Grease 10 mg/l
2 BOD 30 mqg/l
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| 3 | CoD | 250 mg/! |
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

SNo. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

S No. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source
1 NA NA NA Particulate NA
Matter

Emmission Quality Standards

S No. Stack no Parameters Standards
1 NA Particulate Matter NA

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis

required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standards for Industrial [Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leg

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time| Time| Time| Time| Time| Time | Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will resultsin legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The unit shall comply with directions of Hon'ble National Green Tribunal/Hon’ ble Supreme Court/
CPCB/UPPCB.

2. In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month
from the date of issue of CTO, unless falling in exempted category as per MoJS Guidelines dated
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24.09.2020 and amendments dated 29.03.2023 thereto.

3. This CTO will be subject to the final decision of Hon’ble NGT in O.A. no. 294/2023 Prasoon Pant Vs
UPPCB & Ors.

4. Unit shall comply with guidelines issued by CPCB regarding Banquets Hall, Restaurant/ Hotel, failing
which this CTO shall be deemed void.

5. This CTO will be subject to the land use permission of competent authority, failing which this CTO shall

be deemed void. Ankit E;g:r?:% ;ii%gid
Singh sz osso
REGIONAL OFFICER.
Copy to:

An k|t Digitally signed

by Ankit Singh
CEO-1, UPPCB, LUCKNOW. . Ditpe‘z?zgzsslﬂ%.og
Slngh 17:58:31 +05'30"
REGIONAL OFFICER.
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UPPCB

:.,-;-s‘w-i Uttar Pradesh Pollution Control Board

%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

Category : GREEN Application Id : 33756687
250562/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZI ABAD/2025 Date: 08/10/2025
To,
M/s
Maisers Signature Farms
Khasra No 122/293, Village Sikandar pur, Opp Hindon Airport, GHAZIABAD,201001

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to Maisers Signatur e Farmslocated at Khasra No 122/293, Village Sikandar pur,
Opp Hindon Airport, GHAZIABAD,201001. subject to the provisions of the Water Act, Air Act and the
orders that may be made further and subject to following terms and conditions :-

1. ThisCCA Maisers Signature Farms granted for the period from 08/10/2025 to 31/03/2028 and valid for
manufacturing of following products.

S |Product Quantity Unit

No

1 Banquet Hall For 150 |. Metric Tonnes/Day
Persons with 2 Rooms

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 35 Septic Tank Drain
Industrial 0.5 ETP Drain

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Oil & Grease 10 mg/l
2 BOD 30 mg/l
3 COoD 250 mg/I
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce
1 NA NA NA Particulate NA
Matter

Emmission Quality Standards

S No. Stack no Parameters Standards
1 NA Particulate Matter NA

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis

required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
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per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be | eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The unit shall comply with directions of Hon’ ble National Green Tribunal/Hon’ ble Supreme Court/
CPCB/UPPCB.

2. In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month
from the date of issue of CTO, unless falling in exempted category as per MoJS Guidelines dated
24.09.2020 and amendments dated 29.03.2023 thereto.

3. This CTO will be subject to the final decision of Hon’ble NGT in O.A. no. 294/2023 Prasoon Pant Vs
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4. Unit shall comply with guidelines issued by CPCB regarding Banquets Hall, Restaurant/ Hotel, failing
which this CTO shall be deemed void.
5. This CTO will be subject to the land use permission of competent authority, failing which this CTO shall

be deemed void. An kit Digitally signed

by Ankit Singh
o Date: 2025.10.08
S IN g h 18:14:23 +05'30'
REGIONAL OFFICER.
Copy to:

A n kit Digitally signed

by Ankit Singh
Singh eviszoso
REGIONAL OFFICER.

CEO-1, UPPCB, LUCKNOW.
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : GREEN Application Id : 33789888
250715/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZI ABAD/2025 Date: 08/10/2025
To,
M/s

M/s Spice Gardeen Restaurant & Benquet Hall, V.S. Food

V.S. Food Opp. Police Station, Uppar Bazar, Near Railway Road, Modinagar, Ghaziabad -
201204

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to M/s Spice Gardeen Restaurant & Benquet Hall, V.S. Food located at V.S.
Food Opp. Palice Station, Uppar Bazar, Near Railway Road, M odinagar, Ghaziabad - 201204. subject
to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

1. This CCA M/s Spice Gardeen Restaurant & Benquet Hall, V.S. Food granted for the period from
08/10/2025 to 31/03/2029 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 Restaurant seating 80 Numbers/Day
capacity-80 Nos/day

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 2.5 Septic Tank Septic Tank
Industrial 0.5 Oil & Grease Trap Drain

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Oil & Grease 10 mg/l
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2 BOD 30 mal/l
3 COD 250 mg/l
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Sour ce Details

SNo. Air Typeof fuel | Stack no Control Height of
Pollution Device Stack
Source
1 NA NA NA Particulate NA
Matter

Emmission Quality Standards

SNo. Stack no Parameters Standards
1 NA Particulate Matter NA

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The unit shall comply with directions of Hon'ble National Green Tribunal/Hon’ ble Supreme Court/
CPCB/UPPCB.

2. In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month
from the date of issue of CTO, unless falling in exempted category as per MoJS Guidelines dated
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24.09.2020 and amendments dated 29.03.2023 thereto.

3. This CTO will be subject to the final decision of Hon’ble NGT in O.A. no. 294/2023 Prasoon Pant Vs
UPPCB & Ors.

4. Unit shall comply with guidelines issued by CPCB regarding Banquets Hall, Restaurant/ Hotel, failing
which this CTO shall be deemed void.

5. This CTO will be subject to the land use permission of competent authority, failing which this CTO shall
be deemed void. An kit Digitally signed

by Ankit Singh
. Date: 2025.10.08
Slngh 17:51:05 +05'30'
REGIONAL OFFICER.
. Digitally signed
ANKit oy ankisingn
CEO-1, UPPCB, LUCKNOW. . Date:
S|n h 2025.10.08
g 17:51:20 +05'30"
REGIONAL OFFICER.

Copy to:
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : GREEN Application Id : 33774957
250635/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZI ABAD/2025 Date: 08/10/2025
To,
M/s

LOTUSFARM HOUSE
Sikandar pur, Bhopura Near Hindon Domestic Airport, Ghaziabad, GHAZIABAD,201005

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to LOTUS FARM HOUSE located at Sikandar pur, Bhopura Near Hindon
Domestic Airport, Ghaziabad, GHAZIABAD,201005. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

1. ThisCCA LOTUS FARM HOUSE granted for the period from 08/10/2025 to 31/03/2026 and valid for
manufacturing of following products.

S |Product Quantity Unit

No

1 Banquet Hall For 300 |. Metric Tonnes/Day
Persons

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 3.5 Septic Tank Septic Tank
Industrial 0.5 ETP Drain

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Oil & Grease 10 mg/l
2 BOD 30 mg/l
3 COoD 250 mg/I
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Sour ce
1 NA NA NA Particulate NA
Matter

Emmission Quality Standards

S No. Stack no Parameters Standards
1 NA Particulate Matter NA

In case of stoppage of functioning of air pollution control equipment, production has to be stopped

immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately

(ii) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis

required for meeting the ambient noise standards for night and day time as prescribed for respective

areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial |Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leq

Day |[Night| Day | Night| Day |Night| Day | Night
Time| Time| Time| Time | Time| Time| Time| Time

75 70 65 55 55 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as




1742

per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be | eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. Theindustry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. The unit shall comply with directions of Hon’ ble National Green Tribunal/Hon’ ble Supreme Court/
CPCB/UPPCB.

2. Unit has to submit outstanding fee of Rs. 6500/- (2023 to 2026) in UTTAR PRADESH POLLUTION
CONTROL BOARD, account no. 469801000049, |FSC Code- ICIC0004698, MICR Code- 226229042,
ICICI Bank via NEFT/RTGS.

3. In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month
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from the date of issue of CTO, unless falling in exempted category as per MoJS Guidelines dated

24.09.2020 and amendments dated 29.03.2023 thereto.

4. This CTO will be subject to the final decision of Hon’ble NGT in O.A. no. 294/2023 Prasoon Pant Vs

UPPCB & Ors.

5. Unit shall comply with guidelines issued by CPCB regarding Banquets Hall, Restaurant/ Hotel, failing

which this CTO shall be deemed void.

6. This CTO will be subject to the land use permission of competent authority, failing which this CTO shall

be deemed void. . o
Ankit Do
Singh o oss

REGIONAL OFFICER.
Copy to:

An klt Digitall_y si.gned
CEO-1, UPPCB, LUCKNOW. by Ankit Singh

Singh T s
REGIONAL OFFICER.
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UPPCB

:;m‘% - Uttar Pradesh Pol!ution Contrql Board
%%Er!ﬁ[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
Category : GREEN Application Id : 33784195
250686/UPPCB/Ghaziabad(UPPCBRO)/CTO/both/GHAZI ABAD/2025 Date: 13/10/2025
To,
M/s

ADITYA MALL TRADERSASSOCIATION
Plot no. 3, Vaibhav Khand , Indrapuram, Ghaziabad, GHAZIABAD,

Consolidated Consent to Operate and Authorisation hereinafter referred to asthe CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to ADITYA MALL TRADERS ASSOCIATION located at Plot no. 3, Vaibhav
Khand , Indrapuram, Ghaziabad, GHAZIABAD,. subject to the provisions of the Water Act, Air Act
and the orders that may be made further and subject to following terms and conditions :-

1. ThisCCA ADITYA MALL TRADERS ASSOCIATION granted for the period from 13/10/2025 to
31/03/2028 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1  [Shopping . Metric Tonnes/Day
Mall/Commercial
Activities

2. Conditions under Water (Prevention and Control of Pollution) Act -1974 as amended :-
(i) Thedaily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 59 STP Drain

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with areport in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 Oil & Grease 10 mg/l
2 BOD 30 mg/l
3 COoD 250 mg/I
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with areport in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditionsunder Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Air Typeof fuel| Stack no Control Height of
Pollution Device Stack
Source
1 DG Set HSD 1,2 Particulate AS PER
1500 KVA Matter NORMS
DG Set 500
KVA

Emmission Quality Standards

S No. Stack no Parameters Standards
1 1 Particulate Matter As approved by
CAOM
2 2 Particulate Matter As approved by
CAOM

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure asis
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 am. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 am.

Standardsfor Industrial [Commercial | Residential Silence
Noiselevel in Area Area Area Zone
db(A) Leg

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time| Time| Time| Time| Time| Time | Time

75 70 65 55 95 | 45 50 40

4. Essential documentsto be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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6. Unit hasto comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. Y ou are directed to develop Miyawaki Forest as
per the SOP available at URL :-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in athree
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipul ated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be |eak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Theindustry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-



1748

1. The unit shall comply with directions of Hon’ ble National Green Tribunal/Hon’ ble Supreme Court/
CPCB/UPPCB.

2. In case of usage of ground water, the project Proponent must obtain NOC from CGWA within 01 month
from the date of issue of CTO, unless falling in exempted category as per MoJS Guidelines dated

24.09.2020 and amendments dated 29.03.2023 thereto.

3. This CTO will be subject to the final decision of Hon’ble NGT in O.A. no. 294/2023 Prasoon Pant Vs
UPPCB & Ors.

4. Unit shall comply with guidelines issued by CPCB regarding Banquets Hall, Restaurant/ Hotel, failing
which this CTO shall be deemed void.

5. This CTO will be subject to the land use permission of competent authority, failing which this CTO shall
be deemed void.

6. The environmental compensation Rs. 2,85,31,250/- imposed on the unit will be subject to the order passed
by Industry shall abide by orders/directions issued by Hon'ble High Court in writ C-4816/2024 Suez India
Pvt. Ltd., Through Its Authorized Signatory, Rajesh Chandra Mathpal Vs Uttar Pradesh Pollution Control

Board, Through its Chairman and 6 Others.

7. Unit submit outstanding fee of Rs. 2,60,000/- (2013 to 2026) in UTTAR PRADESH POLLUTION
CONTROL BOARD, account no. 469801000049, |IFSC Code- ICIC0004698, MICR Code- 226229042,
ICICI Bank via NEFT/RTGS. An klt

Digitally signed
by Ankit Singh

. Date: 2025.10.13
Sin g h 2023500530
REGIONAL OFFICER.
Copy to:

H Digitally signed
CEO-1, UPPCB, LUCKNOW. Ankit Y A
. ate: 0.
Sing h 262406 10550

REGIONAL OFFICER.



B 1749

— e LiFE - wafazor 3 fRrg sfraw deft \"
’2‘-.‘6@ I (Lifestyle For Enviromt ) \\ ﬂ !ESIMI: fOEr

Oh‘r?%!“ m"l'lﬁ?ﬂ FT o9 Environment

;

o TA=HAT — I9HAT H A7 TR T F=aal g AT Tl TITE AT

o HFCT A -UFHA ITAN ATEH IcATE FAH FT, T, FFA, ¥21, SATASH A3 HT ITANT T 2 TH
Wwawﬁ?ﬁﬁﬁmﬁmﬁﬁaﬁﬁ%mmﬁﬁmmﬂm|

o UFA ITANT TATEEH IcATE & TANT Fl L U TATREF o[ & a7 FIL & I FHT ITAN FLA AT
# 375 faferas = 3 (WATfeesh) F=Y HT IS a4 ST Tl &

o T HFTALAT (FH SHIAIHT) FT THHT FAT=AT a9 2030 TF AT 14 A1 FIE w09 Hif
ATATE T=d ITH FT THAT g | 9% [ATTUE B & A d14, T T F7 Fa14 af 7ai ...?

o AAUANR TlFeH [ ToFiAaF IcuTe FT F9L § Bt | FF | T0F ST (HEaTe0r 29 38 T € —
ez THATSHAT FT & | TTEHT S-TATefFaT gare § Sqaani sAfaz® / T ST F1 3 7 F
0.75 TafoTs =1 % T-F97 FT AR (AT ST THaT g U -F4¢ & [@0F TG00 O o
TAT AT TFAT S

o TTEX ATA AHA - |+ o F9T ATTHT ATedd H TAZA Hf AFTHAT g - T8 AT FAT AT & 7 ?
el I & ™0 939 F94T1 992 F¢, AIaT G99 21 q7 FC 9 & & § G FHl GrA7 7 7491

ATASA T TAgA 77 =17 P

o I T YT FH H FH ST ATTAL FT IS FX AT TART SATHIHL T

o  SUANIT 9T TN ATHAUT 3T TAF TATH NI4T Fehaey AT T T=T deAq1el 7 984T 1 997 &
T a3 T TEATE ST FHAT 2 | Tel AT WIS [FT AT A A9 (FH HFaree) 79 T 15

AT = WISAA &l 95 g &/ T=74T 7 q5dT1 g

o AT T@ - IULTH A AT ATAL & ITANT | T i @0d &l 30 - 40% T FH 341 1 79ha1 81 T4
START H 7 &4 T¢ Al 1 a2 vaq 779 7 9 feforaw e ot a=mm sir aar g

o it ATEE/AAT HITET UL FE/FFET & 9 98 Fed 7T | 22.5 faferas kWh & ot & a=ad &r
qEdl g

o UTFIIRIT Fod & €T 9T CFL &7 37T fasteft &t @va § Tq1at 47 7 € | IUIe § 9 g+ 97
farsreft Sushort &1 d7 %7 | T 12T fAea susen & IUART # arAfiEar §

TAR g7 A=t Sfraer dft it srrfAsarsit 1 R sk watawr sigger gafaior g siik wafaor &
A g TR & |



1750
ANNEXURE-2

= I} U3 UGyl FraEer 9l :\\‘2 L'FE

M—-,
‘-‘!\ UTTAR PRADESH POLLUTION CONTROL BOARD ; "

‘vv(%!n'«’; gufra
qxid 2\ 330\\6/ W1/ 310-1610 / avd1-fAeld / 2025 fl'«'"f'7'«--}~-(-)-- )]0)2";
qar A,

M/s Sohan Food,
C-63, RDC Rajnagar,
Ghaziabad

frva : saiT @ feg o (weNor R qer Fraao) sifafeer, 1974 a0 eT-33¢ @
TRy ReTi®—03.02.2025 ®t wierd_FreanRa fd ol @ Wde ol

arafa ol a=d)

AR,
ST v ae e T U3 GE-UE23640 / H-1/ |10- 1610 / 2024, Rr{F—03.02.2025 BT AIATHT

T B FE B 99 93 B GRAE 9 9§ gRT M/s Sohan Food, C-63, RDC Rajnagar, Ghaziabad @ fd&g T1d
(weeror fyarer qerm ) e, 1974aﬁw—3sq$maaﬁmmmmgl J9d & FqAAT H

sms‘mféw18.09.2025@'22.09.2025$mmﬁu?mﬁﬁﬁﬁﬁﬁmfrmlsﬁ?ﬁmm’”ﬁﬂw‘q
mmﬁwmﬁwmﬁwcmmaﬁmﬁﬁmmmm25.09.2025
2 fra®! & dr 30 fyaal & 484 @1 B

ﬁmW|ﬁW$wm€ﬁmmlmmW

mﬁmmmmmﬁmm?mwﬁﬁwmwm%zﬁmﬁmm
ﬁlﬁmﬂﬁwﬁﬁmﬁsﬁaﬂwmmﬁmmmaiuaﬂmﬁwémﬂmm
mmmw$wﬁﬁwﬁammﬁ,wﬁﬁ:cswmﬁwﬁagﬁmﬁléﬁmm.frTFu‘mTaTc'
ERT UFih—1175 / TH—1450 / 2025, ﬁ?ﬁﬁzrog.zozsgmﬁf&ﬁmﬁsaﬂs‘a%mmmmm 03.02.

o025 1 T PR fRd ST @1 wefy #1 T g

o &g e, TRRmEE Wy e/ wegfa fie—27.09.2025 $ IR R G (IR

d, C-63, RDC Rajnagar, Ghaziabad & fawg 0 242187/~ ) yafaxof efeqfe & @aer A

M0 SeaaH =R g1 Adiel Aedt-757-760 /2013 ¥ iR o R 04.08.2025 B SITE H TAfaRoid e

mﬁimﬁﬁwﬁgﬁw(wﬁaﬂwawﬁﬁw) ST, 1974 @ GR-337 B I TR AT S
ﬁrafzsoa.ozzozsaﬁwaﬁmﬁwmﬁwﬁﬁaﬁﬂﬁ$ﬂmﬁwﬁﬁﬁmm?:—

1. sm@gmmom;‘mgﬁamw,qa‘ﬁ?vﬁﬁﬁﬂmﬁﬂaﬁoqo FE—294 / 2023 YA T Yd 3G I J0W0

Wmﬁwaﬁamﬁmﬁaaﬁ?ﬁmmqﬁﬁﬂﬂﬁﬁmml
2 mﬁﬁﬁmﬁmaﬁ@m@m@mwﬁmmgﬁﬁﬂﬁﬁm@ﬁwazﬁaﬁmﬁ

T oo wd: Y &1 SR |
3HE gRI A0 Seaad ey /|0 9w T /HI0 GOS0 / D wguul I IS / |HIog0FgoTHo

mw—wwmﬁamﬁmwﬁmmm:ﬁqmgﬁﬁﬂaﬁmm|
e ARHR B < e

M/s Sohan Foo

3.

Wag Y,

Digitally signed by
ANAND KUMA%;@IP;AND
. . ﬁB‘aE@ R W@ , —1
g@g@:ﬁwﬁﬁaﬁaﬁmf@mmwma@ﬁﬁﬁ— % 17:24:11 i

forerferer, TfoTaTEre | e

1,

2 m@m,ﬁ@ﬁawwqﬁmﬁaﬁqaﬁawﬁmﬁmmﬁﬁqawm‘ |

3. HEWGRE ool i, TMNTITE |

4. et TS, S0%0 YGEUT FEAT ars, MIRATETT |

%‘I@ yafaror st (W), g1

A —12d1. - R
A ;:f 'a;“’ﬁ_‘fifaw T.C.-12V., Vibhuti Khand,
g_ﬂa—inflo@uppcb,com Gomti Nagar, Lucknow-226010
: E-mail: info@uppcb.com

d9drse— www.uppcb.up.gov.in
Web Site: www.uppcb.up.gov.in




1751 ot

.S““(" ’——'—’—"’4(
N
""}'l(_nszw/zoz

(":C_\\

\M S nviIrONIMeAl
ARG UTTAR PRADESH POLLUTION CONTR L BOARD éb *

IPPCB CRCLOMISC/ 23413/ 2025.-CIR1-UPPCB

9}3[?',» Mo —Y

e

TP ..H.%.?a.é.g.fz.....'./mq/mo—wzg/a«—é‘f—f?f&‘m/zozs

Jar ‘ '
Ms Great Research Hospitality Service & Hoikah Bar.
Plot No. B-15, 3" Floor, RDC, Rajnagar,
Ghaziabad e &
Meob wo ~ 8586936910 _
faya : o @ Rreg o (sqww Frarer aar Prason) sftiPram, 1974 3 aRi-ase @ afa o A=
AR Rerw-08.01.2025 WY wwerd PreailRa frd iR iz 1%y
TRIEY, .
ST v e T % g3 Htm—qazzms/zﬂ—vwo—wzg/ﬁ“r/zom frTE—08.01.20
ality Service & Hoikah Bar. Plot

JTAIBT FA T B B Sa T3 B Wregy § Ak g Ms Great Research Hospit
No. B-15. 3! Floor. RDC, Rajnagar, Ghaziabad & fes ot (9guvl Frareor et Fr) o
setd g aewr W fmar war ¥ Wﬁa@nmrﬁm‘émfﬁﬁ%ogzmﬁWﬁmmﬂ =
T WHWWW%T@W’? WW@MHWW Sog0 FEuvT Fraaor arg, M
: S qu‘;quWﬂml
: mmﬁmm?lm
aﬁ”ﬁﬁéf@ﬁ@mauﬁawfﬁﬂ
“’mﬂﬁﬁ'ﬁ?imﬂww

sRfEw, 1974 @) URF3R B

g 9 3ord o fowa 9

2 *vrg a“ 'zmr"a %{f, TR
T T Wy P B
3. &1 gRI-AI0 S
g1 AT 9

ANAN “’,KUMAR ANAND

27k _d@atehdd AGR0RE), ¢
ufafe Pt 1 e @ e

;,%«140921
 fvenfrandy, mfSTaare |
srftramefy FfrrET f’&qammwvﬁwmmmﬁmﬁw ﬂ%wwﬁgamm"qr

HETGaRTE T T, gy
i, sfreTdl BORO Pk o «fﬁ‘ mﬁumra:;

i s

BWN

o vgmr rmffrv"x zrfmﬁrﬂ(amﬁ) «{ﬁt—

£ R e q7 , :
; : ? gﬁ(ﬂ‘-‘?a mﬁa qva, T.C‘nll\ ‘ 1bhllﬂ hhand : d
bl T, HEAH-226010 - \\_o ; : Goumti Nagar, Lucknow -226010

: /X % ! E-mail: info uppcl.com

d-%a-infodiuppcb.com

z T %«w{{z i uppcb up.gov-in LIV eb Site: wivw, uppcb up gm in




